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HFERTM—FDER passed by this Tribunal in the ahove said

application on \?? 5321§ 551_;
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L Thansaanna,
S/o Ilariyappa, ..
Hindu, ot iajor, 0. 315
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—Iross,
v.est of Thord “oad,
ajajinagar I Stage,
Tangcalore-C35 233,
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Llanju,
G/o late ‘‘arasi:ahaiah,
Z’i’](’xt., | i,

"/o C.ilarayan, 3/2,19th Tross,
iacadi Road, DANTGALDRE-2],

Zo e xo ida,
Son of Thithaputte ovsda,
A el about .T‘ years,
“linduy, ...ajor, Cfo Kenchapya,
~0.1241/2, Triveni Road, .
4th Cross, Oth ilain, KN .Exte 1siou,
Yeshgantpur, Sangalore-22,
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represented by its

“irector.

This application having coi:e up for

the following: - - =T e i

{(By. SritiG.Padiarajaiah, Standing Cousnel)

100, ¥e propose-to dispose of the;

<« Applicant in Ao,

. Applicant ia A.M0.202/37.

. Anplicant it A.Ne.529/87. -

dvocate)

- xespondeit. -

nearing,’/ice-Chairiian wiade

As the Huesuo:.s that arise for cdeter.iination dn these cascs

Dy a Cco.:aion order.
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casual labourers froin 20-12-17%4, 5-1-1734 and 17-11-1734 respzactively

in tie respon cat or adisativa, on daily ages Dasis, Vhcizver tiere

-vas necessity for engagiag the:. as casual labourers.
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2. Tat, in pursuance of a olicy decision of Tovern .ont to

diseonninee o RIS OaEeEs) oA T ail s e es hasis Rn e D e e 1o ulor
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agpolat neats in their places, the co .pztent authority of the respoa-
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services fro. . different  dates.

>

siice, they have approachc?  this
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challzaging theic discoatinucace or ter cinations and for a direction
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2. In sopzrate but idzatieal replics filed by the u, the respondent
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% Cauts oI re ularisation, the nespondent nad stated taar it had prepered

1
iy ] a seulority list of ersone for worly corkiag as casual lubourers' wnd
that avery steps will be ta'tzn to regularise their services with due

reard to seaiority and vacancizs in the orjanisation.

5. onil Lt.G.aiiachandra a0, learned coumsel for applicants,
Eonteie et isEDhtinusies O ieraiaatign of Hhis cliears! services
cas waolly unjustified and illegal.

5. Sri ia.S.Padraarajatah,learned Sounsel  for the Tespondents,
scusph tonsa Uigre Nt e seGrElau2ase OF terualaatisus of tae spolicaats,

7. ‘= have earlier aoticed that tae applicasts, who had been
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appointed on daily wages basis, with dus regard to the workload
existing i the orjunisation, had heen  discoptinucd, to jive effec

to a policy decision of Tovern .ent to discoutinuc casual aad daily

wases Dasis  cworkers. That  policy clecision of  Toverm.cut  vhich

is not also challeajed hy the applicants cainnot on aay principle he
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hold o e alenelar vislative SofS S riiclem Gt astitution.
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If thie organisation had coi:plied with the directions of Tovera.ieat
2.ad discontinusd the ssrvices of the ajglicadats, then we Caumot taks

any exception to -the -action of the respoadent at -all. For tiese rea-

Soiis Tve se2e no merit in this coatention of Sri Ramachandra ao
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nri Rweiachandra Rao  aext. o conteads that having rezard
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to the loay periods of services renderzd by thso applicauts, thcin

cases call for ijmimediate regularisation in the wacamcies existing,

2, Ori Padaarajaiah contends. that the cases of the applicaats
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thic or_anisation.

=3, -In itsrareply, the responceat had stated that the cause -of
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e fajslicaats caad other casual khogrers for resularisation. #il. e

cousiderad writh due regard to seniority -and vacancies. The responde:t

¥

el also groduced s a seniority list brogarsdt as cen Slstodiay,IRY.

Tae seuniority list

been prapared on the basis of anu.ube:
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the seniority list is aot i any way illejal or is violative of

14 of the Constitutioan.

=H. Already cfforts have beem iaade to make appointiisntss

a regalar t'i2 scuiority . list iimintained, . Yie have
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vhen vaconzies occur wvith due regard to thzir seaiority.

12, tn the lijht of our above

1 directions:

HisCUS5iOm; e

aake the follo cing

oo disodiss these apulications in oso far as they challeag:
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